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F._2_2-124-2019-V111.——In exercise of the powcers conferred by sub-section (1) of ScL-riun 21 of the Madhya
Pradesh Motoryan Karadhan Adhiniyam, 1991 (No. 25 of 1991), the State Government, hercby, makes an amendment

- in the Departmental Notification No. F 22-124-2019-Eight issued on date 02 August, 2019 by which the payment

of remaining dues of tax of the motor vehicles and penalty has been relaxcd upto 3lst March, 2020 and extends
the snid time limit of payment of dues of motor vehicle tax and Penalty from 31st March, 2020 10 31st March,
2021. In case of astray vehicles the tax may be calculated on the tax which was duc on 31st March 2020.
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E. 22-124-2019-VIIl.—In exercisc of the powers conferred by sub-section (1) of Section 21 of the Madhya
Pradesh Motoryan Karadhan Adhiniyam, 1991 (No. 25 of 1991), the State Government, hereby. grants a full discount
on the dues of monthly tax of the motor vehicle from the month of April, 2020 to August, 2020 und fifty percent
for the month of September, 2020 for all such public service vchicles which are registered in the Madhya Pradesh
and come under item (four) of First Schedule of the said Acl.
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